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PART IV 
Ordlnancss p r o m m u  
the Owsrm. 

GUJAKAT ACT !TO. XXX OF 19GZ.-An P.ct t o  amend t1.e Ccrnbny Police Act, 1951. ... 379-380 
- 

The follrlwiving Act of the G;!jarnt Lcgislat~rre, having been asscnted to by 

the Govcrnor un the 30th August 1962, i s  hereby pr~blished for general 

informatiou. 

M. G. MONANI. 

Secretary to thc Government uf Gujarat, 

Legal Departtnent. 

GUJARA'I' ACT NO. XXX OF 1962 

(First publishe,i, irfter hrii'itl~r receiiwl t11e ~ I S S P I I ~  of tlre Govettior i t t  the 

"Gtijru(lt L'ovrr~lli~cnt Grr:ettc" m n  rAr Is i  Sepfe~~tbrr .  1962). 

Arl Act to amenrl thc Bombay Palice Act, 1951. 

I t  i s  llcrehy enacted in the  '1-hirteent!~ Year of the Republic of India as 

folluws : - 

1. This Act [nay be called the Bombay Police (Gujarat Amendment) Act, 1962. title, 

379 
~V-~Es!r:i--- O !  ( I T c l n r a )  

. .- 
.. . .. 

I . .. - . . - -  . . .  > . - <.:. :::, 



Amendment 
of section 33 
Born. X X l l  

of 1951. 

2. In section 33 of the Bombay Police Act, 1951.  om. 
XXIl 

( I )  in sub-section ( I ) ,  after clause ((1) the following clause shall be inserred, of 

namely : - 195\. 

"(nn) licensing and controlling persons offering themselves for employ- 

mcnt a t  hills, mountains or such othcr places fur carrying pilgrims, tourists 

or othcr passcngcrs and their baggagcs or goods on such hills, ~no~ln ta ins  

OF places, and fixing and providing for the enforcement of a scale of charges 

for the iabour of such persons so employed;" 

(2) in sub-section (2). in caluse (i). for itie brackets and lct tcrs "(n), (A)" the 

brackets and letters "(a), (air), (6)" shall he substituted. 
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PART IV 
Acts of tlte Gujnrat Legislature and Ordinances promulgated 

and Regulations made by the Governor. 

The fo!lowing Act of the Gujarat Legislature, having been assented to by 
the Governor on the 26th January 1964, is hereby published for general in- 
formation. 

AKBAR S. SARELA, 
Secretary to the Government of Ciujarat. 

Legal Department. 

GUJARAT ACT NO. 4 OF 1964. 

[ first published, after having received the assent of the Governor in the 
Gtcjmr Governal~wt G(rzerte on the 29th January 1964 1. 

An Act further to amend the Bombay Police Act, 1951. 

It is hereby enacted in the Fourteenth Year of tho Republic of India as 
follows : - 

1. This Act may be called the Bombay Police (Gujarat Amendment) Act,~hort I 

1963. 

sorn. 2, la section 33 of the Bombay Police Act. 195 1 in sub-section ( I ) .  in clause 
XXII (du} for the words "upon a vessel" the words "in, or in the vicinity of. a street of 

of Bo 
or any public place or upon a vessel" shall be substitntcd and the following 1861. 
proviso shall be added, namely: - I861. 



1(1 GUJ. GQVT. UM., XZ, JANUARY H, lW/biBaHA 9,1885 [PUT 1V 

"Brwided that nothing in this clause shall apply to the display of any news- 
board or public notice by or on behalf of a political party, a public insiitution 
or a panchayat or municipality or municipal corporation or other local autho. 
rity constituted under any law for the time being in force.": 
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Acts of the Gujerat Legislature and Ordinances promulgated and 

iicgal~tions nrade hy the Governor. 

The following Act of the Gujarat Legislalure having been assented to by the 
Governor on the 6th December, 1972 i s  hereby published for general information. 

S.  S. SHAH, 
Secretary to the Government of Gujarat, 

Legal Department. 

GUJARAT ACT NO, 26 OF 1972. 

(First published after having received the asscltl ol the Governor in the 
"Gltjccror Gov~nnlenl  Gazette" on the 18th December 1972). 

An Act further to amcrtd the Bombay Police Act, 1951. 

It js hereby enacted in the Twenty-third Ycar of the Republic of Indra as 

follows : - 

1. This Act may be callcd the Bombay Police (Gujarat Anlendment) Act, Slrr,lh ,jtIr, 

1972. 

i ra 
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Amandment 
of swtion 37 
of Born. 
XXlI of 
1961. 

14.7 GUJ. aOV1'. f l i lX . ,  EX,, DECENBER 18, ~~?~/AGRB~I-TAY~'LNA 27, 1894 [PA~T 1V 

2. In the Bombay Police Act, 1951. in section 37- Born. 
XXLI 

( I )  in sub-section ( I ) ,  after clause (c), the following clause shall be inserrsd,&,. 
namely : - 

"(cc) the carrying of burning or lighted torches in a procession,": 

(2) in sub-section (2), at each of the places where the words "corrosive 
substance or explosive or missile" and the words "corrosive substance, 
explosive or missile" occur, the words "corrosive substance, explosive, missile. 
instrument, means or burning or lighted torch" shall be substituted. 



Born. 
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PART IV 
Acts of the Gnjarnt Legislature and Ordinance promulgated and 

Regulations made by the Governor. 

The following Act of the Gujarat Legislature having bcen assented to by the 

Governor on the 3rd March, 1978 is hereby published for general information. 

S .  L, TALATX, 
Secretary to the Governrncnt of Gujarat, 

Legal Department. 

GUJARAT ACT NO. 16 OF 1978. 

(First published after having received the assent of the Governor in the 
"Grrjnmt Governr~lerlt Gnzelfe" on the 9th March, 1978 ). 

An Act further to amend the Bornlvay Police Act, 1951. 

It i s  hereby enacted in the Twenty-ninih Year of tbe Republic of India as 

follows : - 

I. Tliis Act ]nay be called ihe Bombay PoIice (Gujarat Amendmcnt) Act,shOrt 

1977. title. 

2. In src~ion 8 of the Bombay Police Act, 1951 (hereinafter referred to as Amendment 
of section 8 ' "the principal Act"), in sub-section (3). for the words "conferred on him by or I 

under this Act to an Assistant or Deputy Superintendent", the wortls "con-of 1951. 

ferrcd cn him by or under this Act, except the power to make, alter or rescittd 
rules or orderr: under section 33. to an Assistant or- Deputy Superintentlcllt" 

shall bc substituted. 
60 

IV-Extra-19 



R1 GUJ. COVl'. GAZ., EX., lIARCH 9, 197S/PHA4LGUKA IS, 1898 fPan~ I V  

h c n d n l r 1 l t  3. In the principal Act. in section 9, for the wards "Principal of any Police 
of sectiol~ 9 
05~o ,1 . s l ;1r  Training Scl~ool ', the words "Principal of any Police Training College or SchouI" 

1951a shall bc substi:uted. 

Arocnrlulznt 4. 111 the principal Act, in sectio!i 25, in sub-section (Z), in clause (b),- 
of ~ectio~~ 23 
of B o n ~ .  (i) for the words "a Police Training School", the words "a Police Train- 
X X I I  of 
1951. ing UoIlcge or School" shall be substituted; 

( i i )  tor the words -'schonl" wherever i t  ucctlrs, the words "collegc or sct~ocll" 

shall bc wibs~iluted. 

AmClll,nlrllt 5. In the principal Act, in sec t io~~  27, thc following shall be added at thc 
of sectirrl~ 27 end, : - 
of Bnrn. 
X X I I  of 
1951. "Such appeal shall be filer1 within a pcriod of sixty days from the date uf 

the order appealed against.". 

Illsertion of 6. In the principal Act, after section 27, tlie following new section d ia l1  be 
ncw wction . ~nserted, nsmcly :- 
278 ill 13nr11. 
xxrr of 
1951. 

R c r i ~ i n ~ ~ n l  
powcrs nf 

"27A. The State Gnvcrument, the I~ispector General or a Dcp111y 111- 

Stntc spector Grncral tnag, srro 111otrr or on an application made to him within tho 
G ~ V C I  I I I ~ I ( J I ~ ~ ,  
ltir;llc~cl4,1 

presa'ihcd period in i h i ~  bzlialf, call fbr- and exatnine the record of any in- 

Gellcldl t ~ ~ i ( l  quiry or p~occeding of any suhordil~atc: poIice oficer uilder this Chapter, for 
noplllp 
Tnsptct the ~ ) U I ~ C F C  of satisfying itself or h i n l ~ d f ,  as the case rnay bc, as to lbc legality 
Gcnciol. or propriety of any decision or older passed by, and as to the regularity of 111s 

prt>c':cdings of, such officer, and may. at :illy tim:, . 

(a) confirm, modify or reverse any such order, 

(b )  impose any penally or set asidc. reduce, confirm or enhance tlie 
penalty irnposcd by such order, 

(4 clireci that further inquiry may be held. or 

((0 make such othcr order as, it1 the circumstnnces of the case, it or hc 
mag dcen~  fit: 

Provided that an order in revision imposing or enhancing penalty slinll 

not be pnsscd ulilcss the police officer affected thcrcby has been give11 a 

reasol~nb!e opportunity of being heard : 

Providcd further that no order in revision shall be passed- 

(i) in a case ~vherc an appeal against the decision or order passcd in 

such iz~quiry or proceeding has been filed, when such a p p l  is pendin?: 
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(ii) in a case where an appeal against such decision or order has not . 
been filed, before the expiry of the period provided for filing a ~ c i l  appeal; 

and 

(zit) in any case after the expiry of a period of three years Irorn the date 

of the decision or order sougl~t to be revised.". 

7. In the principal Act, in section 29,- ~ m e ~ d m c n t .  

of section 29 
(0 )  in sub-section (I), for [lie words "a Policc Training Scl~ool", the words ,f R,,. 

-"a Police Tiuining College or School" shall be substituted; XXII of 
1851. 

(b)  in sub+scction (3), for the words "the Police Trairliug Schoc~l", the 

words "the Police Training College or School" sha1I be subsri tuted. 

8. In  the prir~cipal Act. iu sectior~ 30,- An~endmellt 

of section 30 

( ( I )  in svh-sectio~l (I), for the w01.d~ "thr: Polizc Training School", the wcrds of Born. 

"the Po!iuc Training College or Scl~ool" shall hi: substilbtcd; SSII  of 
1951. 

(6) in sub-scction (2) for the words "lhe Policz Training Scllool", at both 
the places where they occur, the words "tlic Police Training College or Scllclol" 

shall bc substituted. 

9. 111 the principal Act, in section 33,- d r n c ~ l d ~ n e ~ ~ t  
of srcticn~ 33 

(n) in sal)-section (I), for the words kginoing with the words '.Th:: Comnli- of I h l l .  

SSII of 
-ssioner 2nd t l ~ c  District Magistrate" and ending rvith 1lle words "with Illis Act lBji, 

for" the followir~g sliall siibsti~utr.d, ~ ~ a n i e l y :  - 

"?'l~e Cnmmishioner, with respect lo all or any of  he following 111sttei-s 

specified in this sub-section and Ihc District Magistrate, with rcspcct to all 
or m y  of the said lnatlers cxcepl Lile matters referred 10 in sub-seclion 

( I A A ) ,  nny  make, alter or rcscind rules or orders not i11consi5tc11t wiih 

this Act, in areas urldrr Ihcil- respective charges or any part t\icrccf. 

n;i~nely : -- "; 

(b)  aiier sub-scctiori (I), the following sub-section sliall bz inrej-tod, 

namely : - - 

" [ I A A )  A District Superir~tendent ma)., in arcas under his clinrgc clr any 

part thereof, makc, alter or rescind rules or orders nct inconsiste~~t with this 

Act, with respect to all or any of the matters specified in clauses ((1). (db).  

(e) and (21 read with clausc (J) of sub-section ( 1 )  : 

Provided that the rules and orders made by a District Magistrate under 
sub-section ( I )  for any of the matters specified in Ole said clauscs and it1 

Qnj. 16 
force it1 any area immediately before the cornmerlcement of the Bombav 

-of Police (Gujarat Amendment) Act. 1977, shall continue in force tI~erei~l as if 
1978. made {,y the District Supcrirlter~dent under this sub-scctiou, until a\tercd 

or repealed or amended by a cornpcterlt authori tp." ; 

(c) in si~b-section (@, in the proviso, for the words "the C ~ l i ~ ~ n i s s j ~ ~ ~ ~ ~  
the Dift~ict Magistrate", the words "the Commissioner, tile District Magis- 

Hate, or as the case may be, the District Superinteude~lt", shall be sabs(itutt:d. 
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Diletion of 10, I n  the principal Act, section 42 shall be deleted. 
mtion 12 of 
Born. XXlI  
of 1951. 

( Amendme.ut 11. 111 the principal Act, in section 56, the word "specially" shall be deleted. 
- of section 56 

of Born. 
XXII o f  
1961. 

I Amendment it. In the principal Act, in section 57, the word '%pcially" shall be deleted,. ( of motion 67 

I 
of Bom.XSII 
of 1051. 

amendluel~t 13. Tn the principal Act, in section 63, in sub-seaion ( I ) ;  the word "specjally"' 
of wctioll 63 shall be deleted. 
of Born. 
XYr.1 of 

I 
Amendluetlt 14. In  he principal Act. in section 85,- 
of section 86 
of BOW. (I) in sub-section (I), for the portion beginning with the words "to appear 

I SYJI of 
1951. before" and ending with the words "of such prdmation",  the following shall: 

be substiturd, namely :- 

"to appear before himself or some other officer whom he appoints in this 
behalf w!iliiin three months from the dale of suc11 proclamation and eslablish. 
h i s  claim within a period not exceeding three months after such 2;lppearance : 

Prtlvjiled that the Commissioner, the Magistrate or the concerned Officer, 
may, in any appropriate case, for reasons :o be recorded in writing, extend the 

said period of tllrec months for establishnlent of the claim by such further 
period and subject to such conditions as he may deem fit."; 

(2) in s~b-section (2) ,  for the words "five rupees". the words "fifty rupees" 
shall bc substituted. 

rilllCll~lllPIl~ 15. In the principal Act, in section 87, for the words "c,stablishes his claim to- 
I 

of W C ~ ~ O H  S ~ S U C ~ ~  properly within the period 5pecificd in tbe procIamation", the following 
of Bnm. 
XXlr of sha!I be substituted, namely:- 
1061. 

"nppars within the period specified in the proclamation under sub-section- 
(1) of section 85 and establishes his claim to the property within [be p e r i d  

specified in tlic said sub-seciion (I)". 

DelPtion of 16. Irl the pri~icipal Act, section 138 shall be deleted. 
tiectio~r 138 
of U011l.XSTI 
of 1951. 

he,,chent 17. 111 the principal Act, in section 161, in sub-scction ( I ) .  and ja the marginal' 
of action ~ 0 1 ~  [hereto, for the words "six months" the words "one year" stall be sub. 
181 of 
Born. XXII stituted. 
of 1951. ---- 
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Separate paging is given to this Part in order that i t  may be filed am a 

Acts of the Gujarat Legislature and Ordinances prorr~ulgated and 

Regulations made by the Governor. 

The following Act of the Gujarat Legislature having h e n  assentcd to by the 
Governor on the 1st September, 1980 is hereby published for general informah 

N. B. PATEL, . ' 

Secretary to the Government d Gujataf 
Legal Department+ 

- 

GUJARAT ACT NO, 8 OF 1980. 

(First published after having recerved the assent of the Governor in the "Ciujaraf 
, Government Gazette" on the 3rd Septemkr, 1980.). 

An Act further to amend -the Bombay police Act. 1951. 

It is  herchp enacted i n  the Thirty-first Year of the RcpahEc of Tndis ss 
follows : - 

1. This Act  may be called t he  Bombay Police (Gujerab Amendmebtj tfi. 

Act, 1980. 

S. LI tile Bombay Polic~ Act, 1951 (hereinafter referred t o  ns "the pyindpal --, Xy ~ ~ t j ~ ) ,  in ~ection 63M,  for sub-section ( I ) ,  the inlloni~g sub-aeatiom e f r ~ .  

shall bc s~tbstituted, namely :- w ot  

25-1 
8011. XXIl 
of IWaa 

fY--E x+%N . . 



"(1) The Rate Qovernment may, in like oircumstances and in like 
manner, exercise the powers exercisable, in my area for which a Commis- 
Goner is appointed, by the Commissioner, and in a district by the District 
Magistrate, Sub-Divisional Magiatrate or District Superintendent of Police 
empowerd by the State Government in this behalf, as the w e  may be, 
ander se~tions 55, 56 and ST, with this modification that it shall be lawful 
for the State Government to direct, the members of such gang or body, . 
ar persona or immigrants, or persons c o n v i ~ d ,  as the case may be, to 
m&ve themselves from, and not to enter or return to, any local area, 
or any such area and any districts or part thereof, whether cuntiguous 

- #am& or not. 

{Id) The State Government may, by an order, specially empower any 
offimr in that behalf to exercise it; powers under sub-section ( I )  in relation 
to 8uoh of the mtiona 86, 66 and 67 as may be specified in such order.". 
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 ti^ made bg the Governor 

The' following Act of the Gujant LRgislature having beep assented to by the A 

Governor on the 4th March, 1989 Is hereby published for general information. 

R, M. MEWTA, 
'Secretary to the Government of Gujamt, 

ILagaf Dqmme~t .  

. ( Fht publisbd, after having received the. assent. of the G,ovmor in the - . 

. "Gujirat Governeat Gaz~fazetfe" on the 7th March. 1989 ). . 
2 -  

AN.ACT . ' 4  

1 .  , , 

, hider to amend the Bombay Folim Act, 1951, . ,  
I .  

. - r 

'It-is hereby enacted in the, Fortieth Year df UIC Republic of kdio ss 
I ,  - 

tam':1- 
C 

I 
% I* 

1 .  C 
. . 

I 
Y . I .  ( I )  This Act -may be called the Born); - P o h  (Gujamt .Amendment) 

A .  
. z  . a *  1 -  Act. 1989, 

* - ,  4' 
PO- 

(2) n shall dscniw~ to have -came into force on the 2lst W ~ W ,  1988. -& I I - 



8-53 , qu. GK,W. ~ B Z E T T ~ ,  %xlr 7-3-less - . ,  ,'tpaaT, ..t>.m %!:' F >. 4 1 
- , ". 

. c . -- Z'1.tbsh~b~~olics~d.1951'@e&lhci..e6ars6bu.ib~&@s, . . -: 
e ~ 3 ,  in. section' 2.- , , 

r ' .  . . . . W!, 
m w a 2 o f  

1 
'of ' .  

hv ' (1) am clause (S), the fc;llowin3 olausd shall be k r t e d ,  nnmsly :- l s a ~  :- 
d IMi. r 

_ .  - "(5A) " t k g  house" @eaiAany place to iv@h tho public ~ r o  admitted' < .  

and where any kind ,of f d  gr drink is supplied for cawUpptibn on f,hu 
@8es by any pem dwniig or having rn @torat; P gr . nianaging 8uch. 
pl& arid in'clud& a refreshment m; . cofbhouse of a, shop #where. any 
kind of food or drink is- sipplied to the public fo; c&mption idlor n& ' 

such ihok but, does not include a plab -of publie enmlnnient:"; _ _ '  
I .  

' 9  . . 
( 2 )  f o ~  dauao (10). the a .  I.rllowing clause shall be substit~fed,, nsmGy:- 

, . * .  

i .' . "(10) "place of. publi~ enkrtai&ent" means a - barding-house, kdgihg 
house,.or rmdential haeel,' and includes any sting house_ in .which any kind 

. 
of liquor or intoxicating drug is supplied (SF& as a tavee, a wine shop, a 

. . - beef shop or a $@it;' arm&, toddy, ganja, bhang ,Or opium 'ah03 to the . 
pub\ic for tionsumption in or n&r such place;". A - - 

I -- . 3. In the principal Act. section 33,- 
I niw& of 

' 'awtdob ( I )  in ,subsect ion (1);- 
sad- 

. - 

xXII of 
'. . 

. (i) 'aker clauro .(x), 'the follo,wing o l a u s & a ~  be insend, namdy : - J 

' IWl. ,.- , . , 

"(xa) rkgistration of eating houses, bcludiai granting s cerifieato dl * - 

C 

. ' registraGo~ h &ch &e,'which shall be- deemed to be a written permissichi 
- q@red and obtained under @is Act for keeping the eating h o w  fm: ten 1 .  . .  years mal renewal of luch registration, within a p&bed @od:": 

, . . . . . . . .  I . -  - - .  . -  . . 
. . , .  , ' . (ia Id cIa& 0, for .tho .~io&. "liw-.or pw&ion*, whprc they occur, : . - 

. . , ,  
- - >at two, P&, the -.words 'fbcince.. . . peri&sion - . ,  . : wtificate 91. iigi$ptimS5 . . .  . , 

, . . '  -. . . /-. . 
. * .? ', . . . . . .  . . . .  . . ' shall be subtitu@; .:I - - 

.= . . - .  - . 
, -  - 1 - . - , -. - . . . . . . .  . . - T . .  .> . . '  , . . . . . .  . - ., - . -  . . -  . 2 

' I : 
< .. , . . , , 
, .. 

. . 
. . . , .  " , .....: . . . . . . .  

, -. -. 
- . -. : . .  . .  

> - .. , .' - , .  , , . - - . 
. -  - . . . . . .  . ,  - , ., , ., 

.. , . . . .  - - . , ,:. - 

. .  - , * * , ; ,  
- : = - . '  - ,  - -  . - 

. . I I . .  -<, -. - -  . - .  . . 
- .. . , .  '..*I- - 

. . . .  :,.> -, ,: . . , - , .  
-. - , - .. - .,,-,. 

< . . - - .  - .  . . .  - . > ..- 
.the'-- *: ' Y ' . ' .  '"? 

, . . . 
- 2  

. , 
. . . . .  ', . *<., .-.; , I 

. . . . . .  . . . . . .  -, r.  . . - d.. 
- 

, - . , - .  ,. ? - - ? ,, .:.:. ;.,. , . . . .  I .  r - , - . . .  I .  . - r - -  
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